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AT M i Yo e ety e e e St i St RN .,A,\y;m_,_,,,_,, A T i e L s wm o s ST S ST R A N A e et S
04 03.2004 Present : The Hon'ble Sri K.V. Prahl-
g ! adan, Member (Aa).

-

' The issue relates to
upgradation of pay  scale - of

L Veterlnary Field Ass1stant serving
in Assam Rifles to Rs.
4000~100-6000/- in parity with

those.other counter parts.

! I have heard Mr. A.M. Singh,
learned counsel for the appllcant
' and also Mr. A. Deb Roy, learned

Sr.C.G.S.C. for the respondents.

-

Considering the facts and
circumstances of +the case, the

respondent No. 1 is directed to
consider the letter | No.
II.14015/5th CpPC/98/A-1I1/ dated
,  3lst March, 1998 and take a
7 decision for fixation of pay scale
" of Veterinary Field Assistant in
pay pay scale of Rs.4000-100-6000/-
per month within two (2) months
from the date of receipt of this

a0

Contd/-



4.3.2004
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order.
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The 0.A. stands dis?oséd of
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accordingly. No order as to costs.

Member (A)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHAT! BENCH

ORIGINAL APPLICATION NO.S?OF 2004.

Shri Krisna Kumar Durjan. paf\e

£
TN
A,

Lot Ukendn
4 /9 V/G?Ad vagc

Presented b

For use in Tribunal’s office.

Date of filing :

Signature of the Appilicant

bbbt

Appiicant.
- Versus -
The Union of India and others.
Respondents
¢ woEx)
—
Si. Nomenciature Brief description of documents Page
No. of documents From To |.
(1) 2). ©) C)
1. | Application Application filed by the Applicant 1-15
- 2. | Affidavit Affidavit of the Applicant 16 - 17
- 3. | ANNEXURE AN Certificate for passing .5SC: /8
| Examination 1983
4. | ANNEXURE A2 Certificate for passing Veterifhary Sc. /9
5. | ANNEXURE A/3@ly) Appointment letter datd (-2 -191-%13338 | 20 - 20-4
6. | ANNEXURE A/4 Relevant page showing pay scale of
the veterinary staffs of the Central 2/
Civil Service (Revised Pay) Rules,
1997 First Schedule of Part "A” .
7. | ANNEXURE A/5 Reievant portion of Section 30 of India | 9 o
Veterinary Council Act, 1984,
8. | ANNEXURE A/6 Relevant portion containing the pay
scale of Compounder, Central Forest A3
Service ~
9. | ANNEXURE A/7 Letter of DGAR dated 15/09/1998. R4 -32
10. | ANNEXURE A/8 Letter of DGAR dated 31/03/1998. 33 ~34
11. | ANNEXURE A/9 Chart duties. 35 -3¢
1 ANNEXURE A/10 | Relevant page containing Appendix-ii 32
of the hand Book of ICAR.
13. | ANNEXURE A/11 Order of the Hon'ble CAT dated
11/12/2002 Passed in O.A. No.85 of |38 ~ 40
2002.
14. | ANNEXURE A/12 | Decision of the DGAR in the matter of | / , —/ 2
pay anomalies taken on 24/04/2001.
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Preseinted

iN THC CENTRAL ADMINISTRATIVE TRIBUNAL.

Guwahati Bench

Criginai Application No. of 2004,

o Rl
Shri Krisna Kumar Durjan, aged about 40 years,
S/o Durjan Patle by occupation a Veterinary Field
Assistant of Assam Rifles at present posting at
Office of the Deputy inspector Generai of Assam
Rifles, Arunachal & Assam Range, Assam Rifles
a resident of Arjuni, P.C. — Arjuni, Tahsil — Tirora,

District Gandia, State-Maharastra.

Applicant.
- Versus -

1. The Union of India through the Secretary to
the Govemment_ of India,® Ministry of Home
Affairs.

2. The Ministry of Finance through its Secretary,
Government of India, New Delhi.

3. The Director General, Directorate of Assam
Rifies, at Shiillong — 793001

The Deputy Inspector General of Assam

:.B;

Rifles, Arunachal and Assam Range, Assam

Rifles.

Detaiis of Appiications :-

1. Particulars of the order aaainst which the application is
imade -

o

VO
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Against the inaction of the Respondents in implementing the
Central Civil Services (RP) Rules, 1997 in the other words for non
implementation of the Central Civil Services (Revised Pay)

Veterinarians (Veterinary Staffs) of the Assam Rifles which has been

“nomenclatured as Veterinary Field Assistants (VFA).

2. Jurisdiction of Tribunal :-

The applicant declares that the subject matter of the present

case where he wants redressal is within the jurisdiction of the Central
[ ]
Administrative Tribunal, Guwahati Bench.

3. Limitation :-

The subject matter of the present case is as regards to unequal
treatment in impiementing the CCS (ReVised Pay) Rules, 1997. It is a

case of continuing cause of action which arises every month. Hence,
. -

- the applicant begs to submi_t the application is very much within time.

Limitation Period prescribed in Section 21 of the Administrations

Tribunal Act.

4. Fact of the case -

The Appiécan_t is a bonafide citizen of India having permanent
residence at Arjuni, P.O. — Arjuni, Téhsi! - Tirora, District
Cio.ndia, State-Maharastra. The App!icant passed High School
Leaving Certificate Examination in the year 1983 under the
Kesho Nagar Madhavik Vidhyalaya, Nagpur. Thereafter, the
- Applicant compieted Dipioma in Diary Farm Management &

Animal Husbandry under the Board of Technical Examinations,

Maharashira State in the year 1988.

B «'ﬂr

~
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The Directorate General of Assam Rifles issued a public
- advertisement :“}}*:**&“”‘q:‘/ for appumtr‘ert to the post
of Veterinary Field Assistant in Assam Rifles in various news
papers. The terms and conditions mentioned in the said
advertisement are (1) those candidates who have possessed
Veterinary Diploma With Matric, the pay will be Rs.975-25-
1150-30-1540/- p.m. and (2) only those candidates who have
possessed Veterinary Science Certificate with non-
Matric/Under Matsiculate. Their basic pay shalli be Rs.950-20-
1150-1500/- p.m.
In response tc the said advertisement ma&—'w’““f@ff'ji“"“
Applicant applied to the post of Veterinary Field Assistant and
én satisfaction of the over all performance the Applicant was

A 1o™ Maek, \qqz .
of vide Appointment  letter bemg No.il.14015/25- Sb/(/FA]sz

(,Md.) \.Ta- ovv l’w. gc'\\-m Wao M\W&JQQ.. vide Wl evew wo.
Aated. 15> amud 995 W &Aw@@g 1S - 3~ 115D ~EB- 30 IR0 | fa
l\/ .
True copies of the (i) Certificate for passing
‘:)SBC Examination,1983 (ii) Certificate for

compietion of Dipioma in Diary Farm

Management & Animal Husbandry in the
year 1988 and appointment order dated
08/07/1992 are encloesed herewith and

marked as Annexures-A/1, A2 and A/3 (Mho

respectively.
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A The present poét of the applicant i.e. Veterinary Field Assistant
(VFA) and other posts known as Animal Husbandry Assistant,
Compounder, Dresser, Stockman, Stock Asstt. Véccinato." and Milk
Rec;order efc. are categorised as paraveterinarians posts. They
brovide auxiliéry support in Veterinary and Animal Husbandry

practices.

The minimum required qualification of such post is matriculation
with diploma or certificate or experience of one or two years as the
.. )
case may be. Section 30 of the Indian VeterinaryvCouncil- Act, 1984
also’ provides the minimum qualification and nature of works to be
done by such posts. The relevant portion is her_eby feproduced for
easy reference. \
Sec. 30(b) Practise Veterinary Medicine in any State -
rovidéd that the State Government may, order, permit a
person holding a dip!qma or certificate of veterinary supervisor,
steckman or stock assistant (by whatever name called) of any state or

any veterinary institution in India to render under the supervision and

direction of a registered Veterinary practitioner, minor veterinary

services.

\

Exp!anétion - "Minor veterinary services” means the
rendering of preliminary veterinary aid, like vaccination, castration,
and dressing of wounds, and such other types of preiiminary aid, like
vaccination, castration and dressing of wounds, and such other types
of preliminary aid the treatment of such ailments as the State
chernment may, be notification in the Official Gézette, specify in the

behalf.
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Thérefore, duties and nature of works of all such posts are to
do minor veterinary services which provides auxiliary support in
Veterinary and Animal Husbandry Service iike vaccination, castration,

dressing of wounds or treatment of ailments etc.

B. That, initially, the pay scale of the said grbup of post (i.e.
Veterinary Staffs/or Paraveterinarian Post) were piaced at the pay
range from Rs.975-25-1150-EB-30-1540/- p.m. or Rs.950-1500/- as
the case may be according to qualification. But now as per 5"“ pay
commission report, the Central Government revis_ed the pay scale of
the said Veterinary Staffs/or paraveterinarian post equally to the pay

scale of Rs.4000-100-6000/- and 4500-Rs.7000/- by naming the

- posts such as Stockman/Compounder/Stock Asstt./Animal Husbandry

Asstt./Dresser efc. All the concerned Department under Central
Service have impiemented the said revision of _pay? but in case of the
post of VFA of Assam Rifies, the Directorate General Assam Rifies
failed to imﬁiement stch révision of pay by taking the chance of
nonmentioning the nomenclature of VFA in the column of Veterinary
Staffs of the Céntra! Civil Service (Revised Pay) Rules, 1997. Instead
of !mp!emé—znting the Pay scale given in the First Schedule of Part “B”
of the said Civil Science (RP) Rules 1997 i.e. 4000-100-6000/- and
4500-7000/- by. taking analogy of the post or veterinary staffs. as
described in Section 30 of the Indian Veterinary Councii Act. 1984,
where it is ciearly stated that what ever name may be calied, but the

DGAR implemented The C.G.5.(RP) Rules 1997 in Scheduile “A” i.e.

Rs.3200-4200.
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True copy of the relevant page showing
pay scale of the veterinary staffs of the
Centra_! Civil Service (Revised Pay) Rules,
1997 First Schedule of Part “A” Relevant
Portion of Section 30 of India Veterinary
Council Act, 1984 are encloéed herewith
and marked as Annexures-A/4 and A/5
respectiveiy.
it wili nét be ost of place to mention here that the post of
Veterinary Compounder attach to Centfa{ Forest Service was initially
fixed at the pay scale of Rs.800-1150/- less than the pay scale of VFA,
Assam Rifles. But with the nev;.' pay revision the pay scale of the said

Vety. Compounder of Forest Service is revised to Rs.4000-6000/-

‘The Applicant begs to submit that the Compounder of BSF is

also enjoying the pay scale of Rs.1400-2300/- pre revised and after

revised Rs.4500-125-7000/- per month. It is also begged to submit

that the nature of work of Compounder B.S.F. is only to maintain
pharmatical works under supervision df a Register Veterinary Doctors.
Vifhereas the nature of works of the Petitioner's post i.e. VFA of
Assam Rifies include alil the functions and operation of Vety. And
Animal Husbéndry WOrKs such as treatment, minor veterinary Worksl
maintaining pharmatical works. Inspection of animal health, checking

t

of meat supply to Troops, accompany with troops in field works

‘without supervision of any Doctors/Register Veterinary Practitioner. It

is also begged to submit that there is no Post of Doctors in Assam

Rifles whereas B.SF. has having Register ‘Veterinary



Doctors/Practitioner. In other words, the Veterinary Field Asstt. of
AR. are more workload and responsible than the Compounder of

BSF.

The Assam Rifies had submiited a proposal to Ministry of
Home Affai.rs to streamlines the pay structure of VFA Assam Rifles .
with Compounder B.S.F./ITBP vide DGAR letter No.A/PERS/5™
cay/98 dated 15 September, 1998 and letter No.ll14015/5"
CPC/98/A-1/198 dated 08 June, 2001.

. : .

True copies of relevant portion containing
the pay scale gf Compounder, Central
Forest Service' and ietter of DGAR dated
15/09/1998 and 31/03/1998 ‘are enciosed
as  Annexures-A/6, o A7 and A8
respectively. o

C. That, on approach being made by the applicant, thé Directorate

General Assam Rifles issued an official notification dated 15/09/1998

(at Annexure-A/7) under heading of “Siient Feature of Pay Scale of

- Assam Rifles Personnel”. It is stated at para No.20 of the said

notification that the Diectorate had taken up a case to upgrade the
basic pay of VFA to Rs.4000-6000/- and further stated that Ministry of

Home Affairs is inclined to such proposal.

D Thai, as stated above the duties and nature of works of the
VA and other posis like Stockman/Compoundei/Stock Asstt./Animal
Husbandry Asstt./Dresser etc. are only minor veterinary service

rendering preliminary veterinary aids like vaccination, castration,
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I ‘ aiessing of wound etc. Therefore, the nature of works or work

allocation of all the veterinary staffs (or para — veterinarian post) are'

almost same in view of the Section 30(b) of the said Act. 1984, But in

ground reality the VFA in Assam Rifles are more ordous and than the

other veterinary staffs of other Departments.

I Charter of duties of VFA, Assam Rifles :-

'APPX
(Ref to DGAR letter No.i.14015/C-

. DutyVFA/Med-4 dated 4™ Aug., 99

CHARTER OF DUTIES OF VETERINARY FIELD

ASSISTANT : ASSAM RIFLES.

1. Charter of duties of Field Assistant are as under -

(2) Regular medical inspection to be conducted, to ensure

fitness of Animals, the Veterinary Field Assistant and proper

record of such inspections be maintained.

(b) Regular medical examination and treatment of sick Animais
heid at Battalion.

(¢) Reguiar medical examination of Animals availablz in Dairy
farr*h, Poultry farm and Piggery farm etc. in the Battalion.

(d) Veferinary Field Assistant always accompany the Animal

transport when they carry lead from one place to another.

J(e) Examination of MOH (Meat of Hoof) and inspection of

dressed meat issued to the troops.
o _ (f) Veterinary Fieid Assistant ensures that eggs supplied by
| contractor dare fresh, of good average size and weight of 12

| ' eggs is not be less than 500 gms. Individual egg weighing

less than 40 gms is not be accepted.




(9) Veterinary Field Assistant also ensures that Poultry live is

healthy and wall nourished.

A true copy of chart of duties is enciosed

herewith and marked as Anhexure-A/S

E. The Service of the VFA in Assam Rifles with one year
cerfificate course on Diploma in the Veterinary Science is also a
Technical Post. in the Hand Book of indian Council of Agricultural
Research (ICAR), it is, cleaily pointed out that Field Assistant in
Veterinary is also a Technical post vide Appendix-ll of the said Hand
Book of ICAR.

True copy of the relevant page containing

Appendix-1l of the Hand Book of ICAR is

enclosed herewith and marked as

Annexure-A/10.

F. A similarly situated person with the present Applicant filed an

Original Application being No.O.A. No.65 of 2002 was filed before the

Hon'ble Central Administrative Tribunal, Guwahati Bench and the

same was disposed of on 31/12/2002 with the following direction :-

“We have heard Mr. A. M. Singh, learned counsel for the
Appiicant and aiso Mr. A.K. Choudhury, leamed Addi. C.G.S.C.
for the respondents at length. Considering the facts and
circumstances we are of the opinion that the matter requires no
further adjudication from our end. The Government has taken a

decision in principle and in view of the pendency of the Court

v/



proceeding the authority did not take any step for
implementation of the matter. In view of the clear statement
nade by the respondents we dispose of this application with a
direction on the respondents to implement the undertaking as
expeditiously as possible, preferably within a penod of three

months from the date of receipt of this order.

The application thus stands disposed of There shall,

however, be no order as to costs.”
®

it is also peﬁinent to mention fhat the direction of the Hon'ble
CAT does not confine to the Applicant of O.A. No.65 of 2002 only, in

fact, it extends to all the VFAs of Assam Rifles.

G. That, during the pendency of the aforesaid O.A. Nol.65 of 2002,
the DGAR, Shiliong again reconsidered the matter.of the pay scale of
VFA and nofified another office decision under the heading of
"Progress of Anomalies Cases” and in that at para No.7 it is stated
that in 5™ CPC of the post of VFA and equivalent grade !in othe%
crganisation has been revised by 2 single scale of Rs.4000-6000/-. A
case has been taken up with MHA to accord approval for
implementation of revised scale to the post of VFA in AR. Case is
/under progress. From this it is crystal clear that the DGAR also
, admitted that the other equivalent post/grade of other organisation or
"*. depariment have benefited with the said revision of pay of Rs.4000-
6000/~ and that DGAR is also willing to implement such revision of pay

"‘, in case of VFA, AR. But the applicant still not able to understand as to

nwhy the DGAR still remain silent



True copies of the order of the Hon'ble
CAT dated 11/12/2002 passed in O.A.
No.6S of 2002 and decision of. the DGAR
in the matter of pay anomalies taken on
24/04/2001 are also endosed hérewith and
- marked as Annexure-A/11 .and A/12

respectively.

5. Grounds for relief with legal provision -

(@ The Véterin;ry establishment in any prganisation or
Directorate or Institute, there exist a certain post or pbsts which
normaily nomenciature as VFA or stockman or Animal Husbandry or
Veterinary Compounder or Vaccinator or Dresser or Field Assistant
(Whatever name méy be called). Their man work is to rendeif minor
veterinary service like vaccination, castration, diessing of wounds
treatment of animal. So works of every such post (which is termed as
paraveterinarian post) either of the Directorate of Assam Rifles or
B.S.F. or other Organisation are to be treated as same in \)iew of the
Section 30 (b) of the indian Veterinary Council Aét. 1984. And moreso |
the minimum quaiification of such post is matricuiation with diploma or
cerﬁﬁcate or experience as indicated in the said Section 30(b) of the
said Act. 1984 ; so a{sd as discussed in para No.55.284 of the 5"‘_
Central Pay Commission by taking these different nomenclatured of
post into one ground as paraveterinarian post, the pay scale was
recemmended to revise equally to R‘s.4000-6000/- and 4500-7000/- so
that there may not arise any question of pay anomaly. The Central

Govwt. also accepted and approved the recommendation and revised
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the pay scale of such post to Rs.4000-6000/- by reflecting under the
heading “XXIV-Veterinary Staffs"(c) of the CCS(RP) Rules, 1297. But
the Directerate of Assam Rifles failed to implement the same without
any cogent reason and denied the right of the applicant to enjoy the

said revised pay scale.

(b) The Pay Commission also discussed about other posts of
Technicians for which minimum educational qua!iﬁcatéoﬁ is only
matriculation with some experience and recommended to revise the
pay scale to Rs.4000-é000/— and 4500-7000/- equally to those of
paraveterinarians post, and the same is approved by the Central
Government and inciuded in the CCS(RP) Rules, 1997 and refiected

in part B or column No."XXii-OTHER TECHNICIANS".

(@)  The present Applicant also simila ly situateq with the Petitioner
of O.A. No.85 of 2002 except the qua!iﬁcatibn.

(b)  VFA of Assam Rifles is also a technical post and the minimum
qualification is matriculation with diploma or certificate (2 year +
experience vide A10 and Section 30(b) of the Indian Veterinary
Council Act., 1984). Looking in this angie too, the pay sc‘aie of
VFA/AR is sought to have revised to Rs.4000-6000/-

(c)  That, on the recent decision of DGAR (vide Annexurs-A/12) it is
clearly stated and admitted that the pay scale of other
equivalent post/grade with the VFA/AR have already been
revised to Rs.4500-700/- and Rs.4000-6000/- with effect from

1-1-1996.
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(d}

That, the VFA/AR and its counterparts (or equivalent posts) in
different organisation or Directorate or Institute are all same
and equal either in the nature of works or in looking to the
minimum educational qualification. So, the principle of equal
pay for equal works is applicable in the present case as

enumerated in Article 39(d) of the Constitution of India.
Details of the remedies exhausted :

The Applicant degiares that there is no remedy available to her

or provided under the relevant Service Rules except by way of the

present application.

7. Matter not previously filed or pending with any other Court :

No such application has been filed in any other Court or
Tribunal. *
8. Reliefs sought :

@ Respondent_s be directed to upgrade the pay scale of VFA
(Assam Rifles) to Rs.4500-7000/- in parity with other
Compounder in parity with those of other paraveterinarians
w.e.f.01/01/1996 ;

(i) to direct the Respondent to consider for changing the

nomenclature of the present Petitioner's post of VFs either
te Veterinary Assistant or Assistant Veterinarian or Animal

Husbandry Asstt. or Compounder.
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in the interim ;-

©

Any appropriate interim order be passed in the interest of
juétéce. Pendency may not be a barred to extend the benefit of
order of the Hon’ble CAT dated 11/12/2002 passed in O.A.

No.65 of 2002.

Signature of the Appilicant.

Dated/imphali, K ﬁ l: e g (Zldg

The 44 Al 2604,

By -
WL/’

Advocate.

10. The application is being submitted' by hand through the
Applicant’s duly appointed counsel. .

11, Particulars of Postal Orders filed in respect of the

application fee :-

12.  Listof enclosures : .

(1) Application in triplicate.

(2) Affidavit

(3) Postal Order No. dated
in favour of the payee, the Registrar, CAT, Guwahati
Branch, Guwahati.

(4) 4 extra copies of the application for 4 Respondents.

{3} Index in Form-1.

(6) Receipt Slip.

(7) Vakalatnama.



VERIFICATION

i, Krisna Kumar Durjan%ed about 40 years, S/o Durjan Patle
by occupation a Veterinary Fieid Assistant of Aésam Rifies at present
posiing at Office of the Deputy inspector General of Assam Rifles,
Arunachal & Assam Range, Assam Rifles Assam Rifles a resident of
Arjuni, P.O. — Arjuni, Tahsil - Tirora, District Gondia, State-
Maharastra, do hereby verify that the contents of paragraph Nos.1,4 &
9 are true to personal kr.mwledge and contents of Para Nos.2 and 3
afe believe to be true on the legal advice and the contents of the para
No.5,6,7 and 8 are true and correct excepting those iegai points and
those legal points are based on the information of my counsel which |
aiso verify believe to be true.

J [ J

Dated/Imphal, Signature of the Applicant.

The L4 Murdh 2004 MM
BYW B

Advocate.

To
The Registrar,
Central Administrative Tribunal,

Guwahati Bench, Guwahati.

1\



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHAT! BENC!
ORIGINAL APPLICATION NO. OF 2004.

Krisna Kumar Durjan Pt

v

Applicant.

- Versus -

The Union of india and others.

R Respondents.

AFFIDAVIT
|, Krisna Kumar Durjarﬁé%éd about 40 years, S/o Durjan Patle
by occupation a Veterinary Field Assistant of Assam Rifles at present
posting at Office of the Deputy Inspector General of Assam Rifles,
Arunachal & Assam Range, Assam Rifies Assam Rifies a resident of
Arjuni, P.O. - Arjuni, Tahsil — Tirora, District Gondia, Staté-

Maharastra., do hereby solemnly affirm and state as follows -

1. That, | am the Appiicant in the accompanying appiication. |
have gone through the cohtents of the present application and as such

I am well conversant with the facts and circumstances of the case. |

am presenting this affidavit in support of the statements made in the |

said application. These are true to my knowledge.

2. That, the statements made in the foregoing paragraph Nos.1, 4

and 9 are within my personal knowledge ; and contents of Para Nos.2 |

and 3 are believe to be true on the legal advice and the contents of

<%
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the Para Nos.5, 6, 7 and 8 are based on the information received by

me from my counsel which | believe the same to be true.

3. That, th"e documents at Annexure-A/1 to A/12 are the true and

correct copies of their originals.

Dated fimphal, .
The {# Mond 2004.

Drawn up by -
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PATLE KRUSHNAKUMAR DURJAN

DIVISIONAL BOARD SEAT NO. CENTRE NO. SCHOOL NO. rcgg;,“;?égfe
NAGPUR 408736 202 03,056 | 018539 |
passed the SECONDARY SCHOOL CERTIFICATE EXAMINATION (:oa%m @oum)
- of  WancHe1983  in the Grade PASS with subjects shown balow:
) | CORE SUBJECTS offikEs /S| OTHER susecTS ‘ GRADES |,
MARATHI | 39/100- | [OPTIONAL SUBJGCTS) K o
HEND Y A 39/400 HCONOMICS R (]
e ENGLYSH o 354100 - ‘
MATHEMATICS 83/150 T 8GHOOL auaascr§-3
SCIENCE | 62/150 | euYSpcAL EpucATION s
SUGIAL BCIENGES | 55/100 | scouTing A
P GRAND TOTAL 313/700 | %AGE ON GRAND 'w*t"ﬁt By bey7e
YRR 24m1021964 (TWENTY FOURTH OCTOBER MINETEEN “HUNDRED SIXTY -BOUR)
el S

Meadmastey

NG ( ) .
(%honl Stamp) 14th September, 1983 Olvisional Soaratary
IMPOR TANT: No changn in this S.S. Certificate shall be made oxcopt by the authority issuing it. Any Infringement of this requirement will result
O in the concellation of the certilicete in quostion and may also involve imposmon of other appvopnuto penalty a8 may bo dacldod by the Board.
fe ;’ NOTES:
po (1) The date of birth s

hown in thia Cortificata is the samo as lhn( ontorad in lhn cundidato’a application for admission to the examination,

(2) The Sncundary Suhuol Cartifigete ls awnrdad to succossful cnndldmosln - Qrado Distinction: 76% and nbove.
Grada First: 60% and above, & bolow 75%,

Grade Second: 45% and above, & betow 60%. Grade Pass: To all other candidates including the exempwd.
# Meang Grado | given as por mgulunons .

{3) Qindoy nnuwn Iu Opllnnul uud urhnul Subjacip are dono!ad na undari«

anAoe A B8 c € H
P
MARKS 60% & abov %1069% D EXEMPTED | SHEFivsscRioy
N N o (3 Y E ' ."
OBTAINED 4 & above 46% 10 :A 359% to 44Y% o HANDICAPPED
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APPOINTMINT= VEA © /1710

»

1. You dre herekby selected for appointment untnl furtrer order
in‘the.scale oi pay:iof
ks, ©50-20-1150- Ea~,a—lbUO/— p.m. plus other. allowances' ag-admiSs j- )
Ele under the existing Rules from. f.ime - to- time,-The appo:ntmenﬁnmu“ .
purely temporary and may be tcrmlnatﬂd Wlth one month noﬂlce fromru~w

as vety Field Asstt in 3%' Assam Rifles:

either side. - X

("3' s .
- : S P 1
2 Shl’.‘i _“':_ [',: \(11"7(‘!)’7[?')7,‘ } /"Ar‘}\ C’

;nhdrat QS?karﬂ’,
f_GovL af’Tndlaif

A

tne following ¢ ”rLJilPdtyo betore J)ining

{(a) Medical fitness o@rt1£JCdte|from ClVll tSurgeorfort

equivaélent at thG tine of JOlnlng.

(h) Educational and othc- mcrLlLJc;toa ao.proof'oi ége_apd<
. -0 qualificationi - , R R D

(¢) A cheracter CertlfJCntQ from a Class I officertor .
Joinlnd'the duLy, ;

1t \la" MaQJquaLO at Lhe;tlme oi

. ‘ i . r
3. No TA/DA willyb@ édmiﬁsibl to yo
4., - You are-liable to serve DnyWherO in Assam RlLles deployed'

in Assam, pMeghalaya, Nagaland, Manipur, Mi
Arunachal pradesh and Sikkim or wherever A

5. Bouf'uppulanﬁnk is subject to ¢atis

verification and anticedent, . .
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1o rcher to this Dire otor tc“LeLLer

VEA/A=2 (Med) dated 16 Mar 97.
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2 The Director Gencrul OLE eaoedhtog‘pp'iht‘ «
Shrid K K Darjan Patle Lhmpornrnlynao VL &ajnﬁt“tho%oxaqtfwﬁ ot
vacancy of 8 aAssam Rifles with] cffcct”ﬂromvthe?for unoonfbﬁﬁ' .
R 08 Jul 92 in the scales of. pay. ofifs 1fy9'75~-?.>~~3,1J0 rB’é‘\,30..‘.~‘;1“54p‘7,: -
olus other allowances:as admis s;Lble"under*&theq'exlsi'phd‘ié‘rﬁl'e"‘s~ :
from time to time.: The appointment: 1s§puroly§ empdraryl iz
uthm“natnd with onh month n0+¢ce;from witheroside sy
. Lty {v“c«é"‘-‘«;:;g"%!';pﬂ*f'
3s You are liable to serve anyWHcre in’ Indlé,
' ‘ ASTam ' units exist. * = G
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Lt Col
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. @ ANNEXURE ~4/;

| CCS (RP) RULES, 1997 A

THE FIRST SCHEDULE
[See Rules 3 and 4]
PART - A

Revised scales for posts carrying present scales in Groupﬁ ‘A,
‘B', *C’ and ‘D’ except posts for which different
revised scales are notified separately

SL. | pOST/ PRESENT SCALE REVISED SCALE
d NO. | GRADE (Rs.) (Rs.)
1. S-1 750-12-870-14-940 2,550-55-2,660-60-3,200
2. S-2 775-12-871-14-1,025 2,610-60-3,150-65-3,540
3. S-3 800-15-1,010-20-1,150 2,650-65-3,300-70-4,000
: 4. S4 825-15-900-20-1,200 2,750-70-3,800-75-4,400
5 S-5 950-20-1 .1 5_0_2%% 400 3,050-75-3,950-80-4,590
| 950-20-1,150-25-1,500 hd : .

1,150-25-1,500
6. S-6 975-25-1,150-30-1,540 3,200-85-4,900
975-25-1,150-30-1,660
7. S-7 | .1,200-30-1,440-30-1,800 4,000-100-6,000
1,200-30-1,560-40-2,040
| 1,320-30-1,560-40-2,040
' 8. S-8 1,350-30-1,440-40-1,800- 4,500-125-7,000
50-2,200
. 1,400-40-1,800-50-2,300
9. | S9 1,400-40-1,600-50-2,300- 5,000-150-8,000
60-2,600 :
1,600-50-2,300-60-2,660
10. |S-10 1,640-60-2,600-75-2,900 5,500-175-9,000
1. }8-11 2,000-60-2,120 16,500-280-6,900
12. | S-12 2,000-60-2,300-75-3,200 6,500-200-10,500
2,000-60-2,300-75-3,200-
100-3,500
13. 1S-13 2,375-75-3,200-100-3,500 7,450-225-11,500
-t 2,375-75-3,200-100-3,500-
* ' . .| 125-3,750
i .14, | S-14 | 2,500-4,000 (Proposed new | 7,500-250-12,000
: pre-revised scale) . .
! 15. |S-15 | 2,200-75-2,800-100-4,000 8,000-275-13,500
i 2,300-100-2,800

' 16. | S-16 | 2,630 - FIXED 9,000 - FIXED
$ 17. | 8-17 | 2,630-75-2,780 9,000-275-9,550
3' 18. |S-18 | 3,150-100-3,350 10,325-325-10,975
. RPR—4
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27. If the name of any person. enrolled on a State veterinary g"’g;’;"gg "
register is removed therefrom in pursuance of any power conferred  from the l:
under this Act, the Council shall direct the removal of the name Indian vete-
of such person from the Indjan veterinary practitioners register. :.‘ggg; f:ac‘ p
. ’ - Ny >_ o - ' . i l "
oI . tegister, ,«2
R v . ‘ . : . oo I !
28. Every person registered in the Indjaa veterinary practitioners  Person \
A register shall notify any transfer of the place of his residence or enrolled om §
practice: to the.Council and the State Veterinary Council within uinety g:&‘;‘; ;f;ec'_ b
, ays- of . such. transfer, failing which his right to participate in the titioners »
election :of members of the Council or a State Veterioary Council register to f
shall be liable.to be forfejted by order of the Central Government n?ﬂf{’ chalzse }
either permanently or for such period as may be specified therein. :esige?;%n' -
' practice. .
g
" \::
‘ CHAPTER 1V s
i
PRIVILEGES OF REGISTERED VETERINARY |
"~=.  PRACTITIONERS .
. ’ e . . - - : !l“
29. Subject-to the conditions and restrictions laid down in thjs Privileges I
Act, every person who'sq name is for the time being borne on the of persons
Indian veterinary PraCuitioners register shall be entjtled according to Wwho are
- “his  qualifications to practise 3s @ veterinary practitioner and o °g£?”¢d on
i recover In due course of law in respect of such practice any expenses, vcte‘,ai?,a,y
' 'chargcg In respect of medicaments and other appliances or any fees practitioners
* to which he may be entitled. . register.
30, No person, other than a registered veterinary practitioner. Right of
y shall— . - ’ >  persons wha
i . . . are enrolled
' (a) hold office as veterinary Physician or surgeon or any e on the Indiam
i other like office M&QQ,&YEI,HQ@.Q_Q?_I_I,CG )in Governmeat or in any Veterioacy
institution maintained by a local of other authority ; practitioners.
1t ) ’ register,
10 ~Reaelise veterinary, medicine i any State: |
| Provided that the State Government may, by order, permit :
a person holding a diploma or certificate of velerigary supervisor, '
stockman or stock assistant (by- whatever name-called) issued, :
* by the Directorate of Animal Husbandry (by whatever name}‘
calied) of any State or any veterinary institution in_India, to ‘ £
rendgr,under the supervision and directiqn of a registered
vetermaﬁ’m?ﬁﬁ“m—w Yices—— .
S mﬁan.—‘ MInoT Veterinary services” means the rendering . . o
' *of preliminary veterinary aid, like, vaccinatiop, cagtration, and
[N dressing of _wounds, and such other~TyPes of pic intnary ajd
[ or*the treatment of suCh""zTﬁmentS’"'a‘s“"tﬁe*SIETE‘“GoVernment =
A may, by notification in the Ofticjal Gazette, specify in the behalf ‘
(b) be entitled to sigd or authenticate a veterinary health R .
. o< certificate or any other certificate required by any law to be ™~ E
¢ sivmed or authenticated by a duly qualified veletinary practitioner; »
.. (d) be entitled to gjve evidence at any inquest or in any L
' %cou'rt of law as an expert under section 45 of the Indian ’i”f’
of 1872 Evidence Act, 1872, on any matter relating te vetérinary medicine. o
' ]
}
B J
! . «

M

oPY
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A-74 COMPILATION OF FIFTH CENTRAL PAY COMMISSION REPORT

0] 2) (3) @ - (5)

7. Ranchfﬁccr/Forcst 1400-40.1800—EB-50-2300 . 5500--175-9000.5;‘.104.10

ger . ’ ! [P '

8  Asst Conservator of 22004(%230&53-75_-43200,. - 6500-200-10500.., 104.10
Foresyy . .. 100-3500 ©o 7500-250-12000 .
FlreSla!f A MR A I )

9. Freman 750-12~870—EB-14—940 . -'2610—60-3150-65-. 104.11
Andaman apq Nicobar Islands ;

Directorate of Fisheries - d

12 FishcricsDcchOpmem 2000-60~2300-EB-75~3200 6500-200-10500 14.20
Officer/Assut, Dir, : 7500-25Q- 12000

13. Surveyors 1200-30-1560-EB-40-2040 4000-100-6000 104,21

i ';_’1:4500-125-7000 it .
noliy . -'5000-,15.0-8000;.

14, PlantOpemor—cum- 950-20-1150~EB-25-1400 4000-100-60005; 104.22.
MCChanlC, . : I Lo
Public Works Department : T

15, Asstt Town Plapner 200060-2300-EB-75-3200: 6500~200-10500 104.23

100-3500 T :‘7500-250-1,200011;' K

16.  Assistan; Shed Master 1200-30-1560-EB-40~2040_* 4500-12570% 104.24

17. Shed Master: 140040-1800-EB-50-2300' 5000-150:8000;5-- 104.24

18, Overseer. - 950-20-1150-EB-25-1400‘ 3050—75—3950-_80-. 104.25

4590 - ..
, 4000-100-6000
HealthDepanmeng Co - .
19, Pharmacjsts 1200-30-1560-EB~40,2040. 4500-125-7009 104,28
5000-150-8000 .
5500-175—9000 .
20. Umman-cum-Mcta 950-20-1150-58-25-1500 4000-100-6000 104.29
1= SUR T ’ ey P
Forest Departmen . O R 3 S
. Vclcrinarycmxpoundcr 8&)-15-,1010-EB-20-1-150= - 4000-100-6000 n 104,30

22, Scnioertcxinary‘ 950-20-1-150-EB-_25-1400 4500-125-7000 104.30
Compounder P T
Dadra and Nagar Havelj R
Health Department : , ' et
Bio-Chemist - 164&60-2600-58-75-2900 6500-200.1050.0.- ~:104.32
Public WorksDepartment : : o .o b

24, Draughtsman Grade | 1400-40-1800~EB-50-2300 , 5000~150-8000, 104.33

25 ughtsman Grade || 1200-30-1560-EB40. 4300-125-7000 ., 104.33

26 ghtsman Grade 1] 950-20-1150-EB 25-1500 4000-100-6000 104.33
Lakshadweep: _ .
Directorate of Health

27, Ayurvcch'chysia'an 2000-6(12300-EB-75-3200- 8000-275-13500 104736

100-3500 _

L

ATTESTED TO BE TRUE Copy
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g, SALIENT FEATURES AFFECTING PAY AND ALLOWANCES in : ﬁi,ﬁﬂ

- “ ASSAM R!ELES 5 PERSONNEL ; L

L | . . . } .

General| N . , c - ‘ 4}1

PO 1. 64vt has notified pay scales and wavious allces for aTl Ccnpval.

Para Nilitary Forces (CPMF) and the sams have al Tready been .circut ted.
Lo all concernad by g Dte from Lime Lo Lime. Howaver, it is no ccd_
that roubts sEill exist an various aénewrw of 1ppltcab111by and;

.

; : q»Jw‘ antitlement theroofl. A% a reasnll, the L1 At ﬁ'll\ unavare_ aboutj
S B their entxtlument nf manthly pay and all.u.."“"""'" ‘ T

— s o g & e

A

f@“r. 2. ' In thiw info bulletin, cartain issues of pay and allces. hivoi

'_' Y si ,‘

.ff){;' further beeon clarified., Steps taken to pesmlva esisting ri: and [pay_
e amalies with the MHA also been covered. o
o !. -"' - .--#—' o ¢ " . "" & 2. ‘
... Fae Scales C
L] . ‘ N .
; e The pay scales after revision undar Central Civil: Sarv&co!s
. l Hevived Pay) Rules, 1997 wef 01 9¢ arnd an rationalisation of Jply‘
v sedlon inm voapacl at LPMF norﬁunn«l wef 10 ek /7 re given‘boloq
'f" o e Weceiee 80 6 @ @ bu verg @re souerm e ot aes 0@ e SETE Aae WP WBIEE #18 G eBae oo memaress o B o GBS ¢ cwy i SO S s b Su WG -
it t Pa, wealen applicable “ ﬂgf‘nnalaﬂed PRy scalas yqf
o ¢ wof 1 Jan 1956 to r 1 Aot @Y
' t O Ut @7 . : ' ,‘ e
[ T A4 A ST S oo e
| 1y s : () i cxy ok e
E T e e SR DX TR LI LR A i adatinte t--v.o-'-;l’-.—l-i-i---n-o.-n-~-o--..-on-w-o-«o-‘o -‘ouo.- s B e R e w10 G g B0 e y o G WO e Se v .“*--
".‘ RN A T 0 =75 - 3400 - 7ﬁ50m7F— 950—9014590 l
Yy . .
X fLnte : BTG PO=IBOOSTH-E400 . fank of Lnk merged uith ,j
L . Rs. 15/- as special pay. Rfn and gtd Re.30/- pa
' . ' an special pay with the
! ‘ , . pay ncale of Rfn till
o ’ : promoted to Have,
L ‘, '
. P
. Mk . 4 LSO 7G5 JFTO=-B0-~4570) flle Mk mevged ,with ’HlV'
T i : . with the pay. scale of ]Hav:,_
3 ! axcluding appt pay. :
l Hav TROO~BH~ 4500 A R00-R5=4500 with appt  }
> ; : piy of Ra. 9L~ .pm cixl o
i promoted fovnout hxghqr rk
! ‘

ON0 - 10 6000

:.:‘ . e Y ,,4;\ R '.'.;‘ )
:j A Bub ' B30 § 7S=HO00 hﬁou« 00~t9500 ’
C U Gub May hﬁ@n«ﬁdm-lﬁﬁﬁo ' | ‘ AWNU-"Db~10q00 + Rel 200/-
' , pa: muqth as .appt pay.
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3 ance Z ", N
RNy AR Vet \
8, Special Compensatory (Remote Locality) Allge. The rlto“of-.ﬁaxd[
illce han heen daubled trom o bhie @aioling vates «pp\xcablo to' all
4. 6ficult’ and  other are ean wat 01 Auy o SRR C AR navnfiuu'xon on~ ‘the
he. The ¢l of diffticukt’ .and .

»"teut nan 31on heen crranlateed by Livi oo
stner  aressd hawva bhesn i v kel vidde Lhas Ite latter No /Plrslﬂth-
Fav/Pant/98/°206 dr B7 g P M erate s appdirable at ver{ h'.' 336"
"w I

; K L )

1 e given helaw - .
.‘ e ot T
. ﬂ~"l---.'.’ -;-‘*

.. % (AN l!\nu'.; '
' é’ ‘te ‘.....-.-.-.-. . . PR o= e o e ® s 0 OO WOr e B (90 o ﬁ—-—---'-—o\.co--n-
. tBalaw thin, UUO/"H..JW“U/—:Ru HOON/ = |-Rs.9000/-
1Tl LOHOO - 2 (R t ) 1 Lo -l and.;
t tFa, ‘l-‘l‘r" cefla, ‘z‘“‘:‘/‘ " lﬂ e Q‘?‘?"/"‘ t lbOYO‘
Man{gur 150 ﬁnm 4\0 ,&oo '
-~ ‘ \\ .
‘40 ) B ol 160 . !
. 3 L]
. ] )
Sk S B . - o t
(3) mfncuu: Area IO ao0 700 ‘1000 ¢ L -
o P
(b) Other Area 250 400 550 L ano, !
7
() Throughout . '
S1zawl District 150 S0 450 &HO0
ragaland 250 AOO §550) B0
. Sikkim T B0 OO0 1 ODO
ignpm a0 B 19300 160,
. Arunachal Pradesh ' ;;
(a) Difficult Area T B0 TON 101')0:". .
() Throughout 250 400 550 gon - .
Arunachal Pradesh * .
except above :
’ .
Triguqa ’ |
(a) Difficult Area 2% ©ann G50 - B0 :
(b) Thraoughout , 150 NASTH) "4 600 -
Triputa except abnove. \ :'
. | %

I AT o Wk ek § B VT . ]

5. ‘'|Special™ allcy W”R""Wﬂ'b"%ﬁ"w‘“‘% ta i L
vide’ ',"in ot Fin Yettar MNao. 1103/97-E.11(B) db STYGY w-rate-\d
12.48% of basice pay wiithout any eeiling o0 { by gquantum,: The coiiiﬂg:l¢'~\

Rg. 1000/- poer month’ curtently o fores Shatl. no longar be appltcsbl

atid - khe condition that the aggraegals  af  the HEDA RIUI; wpect:
" l'OpOlr pe

* pay/D&nutaclon Duty Allumance, if any, will not exceed Re
month, “is also dispansad with, Othat e tand conditions qovorntc
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Cadre in Assam ~Ritle vin-a-vis alher G Tetails  auked by bhof

u”inttt have,been fud along.with fin.1mplications. The Labtnct NotQ‘r

uaitl b wad by MHA to Min af Fin for their approvrl/ﬁancttqn aquri&
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Sdi 1997 has authorised med allece to penvianees residing v an  area

* not coveged by Cantral Govt Health Schams. A aum of Rs 10 par  month

. fiwxed med allee is authorised to all such pengioners for meeting th-
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28. CSD Facili to Ex—-Assam Rifles Personnel. Thiyg [te had taken -up

.2 wasy wlth the Eovt vide Jetter No &S WS90 dabed W0 Mar 93, for

ertending| CSD Cantwen and medg 'ﬁhilltlﬂﬁ 1% xdmissitbla O Army B

+ Servicuemed, Lo Bau=-Aswam etles pore: The A bas turned doun  oyr

4 proposal

vide thaxr lettwr No l/‘V/‘ ~NE LT dated 27 Sap 3. - Not
withstanu

ng the above, this case has agarn been taken up oy this Dtle

vide wur! latter Mo AZI-W/7-88/%6 dated 11 Tul 96 with MHA for ge-.

‘. consideration, The outcoms 13 Leing pursued. ) oo
i

ngglusig; A

¥ ] "
- 29. Thxs bulletin brings out certain pay and allce entitlemente in
addition fo those vcirculated earlier, and thair applicability in  Assam
Vo Rifles. It hag alksa . addrvessad certain  addl issues af Sth CPC

anomalise. and the action taken by this Dte to ractify then, This is'an

infa bulletin only and it should not be quoted as auth, for JRICh the -

. felevant Bovt Orders should be ref to. Progresd~on altstIndtng—issdes
, o wlTU he circulated to all as and when dxqpased ottt by the Ministry.
- 'Ir / .
), A copy of this hand out will be disptlayad at prominent places and '
a']l  purs  explainegd of the correct posn by cdr in the chain, Hindi
veraion of this letter is haing fwd separansly,
' ’ L [ ]
{ *
| — - ,
: /
-~
‘3 (RE Rawat)
: ‘ Lt Cal i
\ , ‘ AD (A) - L
'.é . for DG Aswam Rifles
, 1 :
) ! by
- - 4
“ B} .
j, 2 /LL//CT///
f S .
) .
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ANNEXURE /7
o

(5] } . TR ST . ;
cle o 105550, Dol Haritar ( U

Gavertmont ol Inlia ~
Grih dantralays

Ministry oL tlome Affalrs
Mahianideshalaya AsSalt RiLles
Directorate General Asgam RifLaY
ahlliong - 193011 -

<+
11.14015/5¢%1 hC/ 9 - ;
/5t CPC/98/A 11/ % March 98
)
govt of India
Ministry of Home Alfulrs
(PFo1)
) Mew Delhi=01
IMPLEMENTAT 1. . o vav RO -
R ’NEJ‘:N(‘[;A?‘R_;N ()F ,‘.{Fz(zRADTt.D ) N soALL F noM 01~1- 6
T THE POST Gf”lEILRINARY ¥FTRLD AoS1oLANTS ™
TR ASSAM RUELED '
Sirc,
Lo I am dirscesd ©0 {nvite Ministry's attention to the
?p%roved pay scale appoaring at serial Nos XXIV (¢) in Part
ny of First Scﬁeaule of ~os(RP) Rule 1997, wherein the
revised scale OX cortain comnon category of Veterinaly
seaff have LN ﬂppruved by the aove as wrkjar
-
nane Simﬂﬂﬁﬁ gggurevised Scale gavised scale
Stuckmun/ - . eOa2he ]
Compounder/ {?0370 %ﬁ 1158m42 i
Stock ASILE ? P
rnimal TO §%°4000"100“6000/«pm
usbandry hsstt A :
greeooir: st/ V6o 1200~JU~15U0~' i
o 40=2040/~ P \
2Ze It is gubmitted that there are 31 asanctioned post.s ok
veterinary Field assistants in this Force who have been
allowed standard revised Scale with effect from 01-1=96
replacing the p:e«rcviSQd gcale as per part 'A‘ of First
schedule of ces(pp) Rule 1997 as under g
Nama of Post pre-revised anlification 53yised
- T =315 oF bay ‘Ledu Ted as TC oL €
Har Tacruit-
mont_Rule
!
Vetoerinaly (a) 975=25« Matric or 05, 3200-85=
Field 1150*EB¢30 equivalont 4300/~
assistant 1540/ =pm wlith Diplama
(VEN) in Veterinaly
selencs
(b) 950m20= Non=matric OF Rs¢ 3050=T75=
1150-EB=25 equiValent 3950-80=
1600/ =pt with certifi- 4590/ =pm
cate in
‘ veterinay
sciencee
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3. CRGuert U Tt s v s o Vnturlnnry Fic)d
AnSdStant existing in tho ABG . RIS Jeen g not Ancluded jp
the postg mentioned at Snrial XXV (e) in Part g1 ¢
cirst Schaedule, i PUES1aVIised Saaloy o0 Versensi napy
Fielq-Assistun.s in Assan RITYIen were within the hrowe
revised scaics as HENLIoned augaineg Shove Hosts which
have baen rovigod hy g Tingle scale of S, 4000~100~Gﬁ00/~¢
e VFL3 of Assun i vies Lirnfore shonld e 2liible

of i, 4000-100-6000/wpm,

-

RSy

. _ i1
: - for the upgradaed cegle

W

3
v

» I 7 SN S theralore Sabmitted that ehe M
; ﬁ;}kin@ly daceord pproval ko e imp{emqntntion Of the
2 7 ravigad scala of 2, 4()(’)()-1()0-—-61)()0/-pux With of fact Cron .
0i=1=96 ip Lo¥penl of “he POt of stterinnry Fiola :
MBudastanrs i Asszam 2ifley,

e ey

-

nIstry gy

e g

e AN ey ey vl hiah) Y S5oliaitedg- DL,
Youre féutt?\flxll\',
.,
*
(v hopy) .
Colonel o
Dopnly Nt e e ()
i O O3 reotor General o Acooay i 0
! )
1
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e .
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"ANNEXURE

—4/9

-
.
i
0

Tele No.o ¢+ 705095 ‘ Mohenideshnlaya Assnm Rifles
I : . : Cirectorate General Assam Rifles
S chillong - 793011

iv
Yo 1.14015/C~Duty/VF p/Medad 04 tug 99
S .‘

" Lint '

© Uist 'p
“ List 'C!
List 'E!

~

CHARTER OF DUTIES OF VETERINARY FIELD
ASSISTANT ; ASSAM RIFLES

1. Guide lincs on charter of duties of Veterinary Ficld
pssistant Assam Rifles is fwd herewith za por rppx ottt fer your i
necessary action please.

nfo s

2. Pleose ack.
: /

e = - B / /
i /,7
i '5‘ . ! / - >
L : , . o
A » ( R 5Aethee )
A Col K
i . . prputy Lirector (Medical)
v fnel @ 01 (Onc) sheet. for Dircctor Gencrml aAserm Rifles
11
KL i N .
Sif
S
i

ot e
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. , 1, Charter of futice of Veterinery ficld Acssistent crve oo
' under -

wif1X
(pef to DGAR letter Mo,

1,14C15/C~Dutv/VF 3/Mec~4
dated Aug 29

CHARTER OF DUTIES OF VFTERINARY FICLD
ASSISTANT . ASGAM RITLES

Yo

(3) Regular medical inspection to be conducted, to

ensure fitness of Animals, by the Vetcrinary ricld
-tssistant and proper record of such inspections b

mainteined. e ‘

\Xﬁ% togular medicel exemination and treatment ¢f sich
Animnls hold At Hattalien, '

{c) Runuler medicnal pxominption of fpamale | ~veilebl
in Dairy Trrm,Foultry farm and Pigyery feorm ~te din the
Bettalion, ‘

;IG) Vetevinery ficld assistant ~lways sccowpony the
tnime~l transport when they errry lead from oo place o

nnother, i .

S {e) Examination =f MOH (Meat of Honf) ~nd dinspectien

of dresscd mcat issued to the troupst

(f) Voterinory Field Assistant censures thet endas
supplied by centrector are fresh, of good evercge aize
end weight of 12 cags is not he less then S0 ams,
Inctividurl egqo weighing less than 40 gms js nat b
ncecepted,

(¢) Veterinary Ficld pesistant ~lso ensuree th~t Paultry
live is healthy and weil nourished, '

v
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ANNEXURE

Appefndix, II

-~

GROUP I—-FIELD/FARM TECHNICIANS

1. Farm Superintendent
2. Superintendent (Dairy)
3 Dairy Farm Superintenden;
~4. Faru Manager
R ‘ -5..Dairy Manager

‘nvgo.?})a.r‘.' Cattle Manpager

c-r nn.nr G- T
t
l.,,Jumor Manager

P ;_..J H Junior \m\rnn[cnucnl.

:14. Assistant Manager
" "15." Field Officer
16. Field Supervisor
‘17. Assistant Field Assistant
/18. Field Assistant ’
19: sumior Ficld Assistant
"20. Junior Field Assistant-cum-
Curer
21. Curer Lo
v:},;"' 22. Fieldman =~ ' - *
*  .23. Senior Farm Assistant
. ,24. Senior Assistant (Farm) -
7.25. Farm Assistant ~ °
. '26 Junior Assistant (Farm)

-

3

T, . 27, Herbarium Keeper
i . ) 28 _Herbarium Asszstant

29 \Jursery Asusta

ATTESTEy . v ou «itUE COPY

7.fASS|stam Farm Supcumcnucul

= ]
3
.
I
>
(r |4
ﬂ
2
3
[
[e]
]
=
Q.
143
3
=1

13. ASSU rarm Managcﬁc:m Otlicer

30. Semior Cattje Supervisor
31- Animal House Keeper
32. Horticultural Supervisor
33. Forester '

34" Senior Stockman

... .38, Stockman
“38. veicninary Gfficer

37. Senior Vctcrmary Assistant

AT
38, Viterninory Assigtany

',_'.'w 'w-iruuarv.\.umuuuu 7wy
--w l-zsmng Iv:au: )

4. bClllUf r\'bnu«“ ‘;ama{-u- !.
3o

DR 3

l'if 1"

"k
42. "'ccbmf‘ai A.scictans',- L
3 Junror. lecﬂnjt e '\“lslau'

44. Rice Production Training Asstt

4S." Agricultural Assnstant .
46.-Botanical Assistant’ e
47. Extension Assistant

48. Entomoiogical Assistant
49. Horticultural Assisfant

50. Livestock Assistant (

51. Mcteorolchcal Assistant

52. Physiological Assistant
53. Plant Protection Assistant
54. Seed Exchange Assistant
55. Asstt. (Seed Production)
56. Senfor Soil Assistant .
57. StockAssistant f-:=«r;'.._
58. Senior Block Assistant

59. Field Plantation & Store Asstt

60. Junion Survey Assxsta_nf,, ,

-~ ee M.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 65 of 2002.

Date of Order : This the llth Day of December,2002.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble'Mr K.K.Sharma, Administrative Member.

Shri Soraisam Manimacha Singh,
. Veterinary Field Assistant of

Assam Rifles now posted at .
A.R.Thoubal, a resident of Chingamakha Maisnam

.Leikai, Imphal West District, Manipur ...Abplicant
\

By Advocaté Sri S.M.Singh.

- Versus -

1. Union of India,

through the Secretary to the
Government of India,
Ministry of Home Affairs,

ew Delhi. '

3. The Director General,
Directorate of Assam Rifles,

shillong-793001.

. 4. The Deputy Inspector General,

MP Range, Assam Rifles, .
Imphal. ' N

5. The Commandant,
- 7th. Assam Rifles,

Thoubal. ‘ : . ..Respondents

By SrL,A.K.Choudhury,AAddl.C.G.S.C.

ORDER

CHOWDHURY J. (V. c')

The issue relates to upgradation of pay scale of

Veterinary Field Assistant serving in Assam ,Rifles) to

‘m.4000—6000/- in parity with those ‘other counter parts.:

ATTESTED 1V p 1RUE cory
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2. Mr A.M.Singh, learned counsel appearing for the

applicant stated that the applicant was agitating the
matter in different forums and failing to get any remedy he
moved the Imphal Bench of Gauhati High Court in Writ
Petition(Civil) No. 798 of 1999. Finally by order dated
31.12.2002.the Writ Petition was disposed of directing the
applicant to move the appropriate forum to seek his remedy.
Hence £his application before the Tribunal for redressal of
his grievances. Mr Singh a¥so pointed out to the reply
submitted by the respondents in which it was indicated that
the authority took a decision advising the Assam Rifles to
process thg proposal of cadre restructuring of the post of
Veterinary Field BAssistants i» the manner indicated by the
Ministry of Home Affairs in its communication dated
17.12.99. The relevant text of the s;id communication is

roduced below @

(i) DD(Pers) BSF has intimated that a
proposal for cgdre restructuring of
Veterinary staff is being processed by
them. TITBP 1is also processing the
proposal on the same lines. Assam
Rifles was advised by Dir.(Pers), MHA,
to process the proposal for cadre
restructuring of the post of VFA.

(ii) "o maintain uniformity in
educational qualification and pay
scales as recommended by the Fifth Pay
Commission, Assam Rifles was advised to
process the proposal in consultation
with the BSF and ITBP, so that a
similar proposal on uniform lines 1is

/\~//////f\// formulated.

(iii) As the posts of Veterinary stff
in BSF and ITBP are combatised while 1n

assam Rifles VFAs are civilians, to
maintain the uniformity in the rank
structure, Assam Rifles were advised to
propose the combatisation of these
posts as well.

‘/
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(iv) Since the matter is already
subjudice, any decision for- upgradation
of pay scales in Assam Rifles can bhe

taken cfter finalisation of the Court
case.

Mr A.M.Singh, learned counsel for the applicant has also

drawn our attention to the communication sent by the

Ministry of Home Affairs dated 31.3.1998 indicating its mind

implementation of upgradation of the pay scale of

The said

communlcatlon clearly 1nd1cated the decision of the

dgtthorlty for rev151ng the pay scale.
3. We have heard Mr A.M.Singhy iearned'counsel for the
applicant and also Mf.A.K.Cheudhury; learﬁed Addl.C.G.S.C.
for the .respoﬁdenté at length. Considering the facts and
circumstances we are of the opinion that the matter requires
no furgher_adjudication from our end. The Covernment has
taken a‘aecision in principle and in view of tﬁevpendency of
the Court proceeding the authority did néf take any eteé for
implementgﬁion of the matter. In.view of the'clear statement
made by the respondents we dispose of thie applicetioh with
a direction on ‘the fespondents %o implement the undertaking

as expeditiously as possible, preferably within a period of

three months from the date of receipt of this order.

~a Py
M“:(ﬂ?The application thus stands disposed of. There shall,
- [l
PRt ‘(f’{?g\\“
gv@v',m‘ ,‘ﬂowev , be no order as to costs _
\g:’b @é'\l\"#‘ ~ M ' / o )
g“* ﬁ&» (T o Sd/VICE CHAIRMAN
acef Nas e )
‘ol Nl 41 pas , ‘;\/ ' Sd/ MEMBER (m‘)
gecti? \L4u,4‘ 05, - P .
C.A ¢ pott 81y L \")\
L Gu\\a ‘\Jr.
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. o TeleNo e S ‘ Mahamdechalays Assam Rifles l ;o
' : nirectorate Geners] Aseam Ritles: !
, shillong - 793 011 i
ABers-Pay & Alear 2061 34 Apr 2001
Tt A ! .

N

g 200 Progress oa pay anowmnalies proposuls are giveu i the succeeding paragraph for ivfo.

' 37" Rapk and Pay Combatuol CIK. "b bring parity in radks and pay with other CPOs, 8
| cage wae taken up with MHA during 1997, AMler protracted correspondence and several
migs held at WTTA. i has aow been deciged that entry grude of Stenos and combatant clks
would be ASL(WO g AR) aud HavClkn wpectively in the seale of pay R 4000-6000/> and
R 3200-4900¢ 1~ COMES. Tl oy ade will be applicable to the new entrants only
_ agd the existiag s n tha Steno an:) min
Sl wbete they-are b prevaet ‘This Dte hus further taken vp & case with MHA that anless
o —aXaing chdys-ie re-dragnated ont Step up, the new policy cannot be implemented in AR.
~ MHA " decision on the nialler is Uil awaifed.

" 4| Raph and Pay of Tech Cadre Pyre of RM, Dtms, Pharma and Conrpoundor of AR
“ itk the. sam- intake QR for rectiemu eration are given the rk of Hav whereas their
sounterpants wi ptter PO e g ey ASL rhe MHLA hed duked to submit propoaal indicating ‘
caulfe o Cadre 1O AnIEL) with BEY whers the rk of ASHia availible in other tech cat also
along with fie saplication The preposal along with fi lmplicatifm has been submitted to -
MITA and the vase -« iying with MOY for arproval. '

N | 8/ Anvmaly ic ay of Tda There ave nine cats of tdn of AR such a8 Cook. Carp, WM
/ et are being given Jex pay than their counterpartt iu other CPOa. Cuse was token up that

g the pay scale applicable 10 the tdn in other CPOx|is rocommonded to be suth to AR tdns.
MHA has Joordoa U toilawing pay svale frall CPOs.

‘4 e ook, Woasharmal Bavver, | Rs 2610-3540/-
Coeneis e DML Tritor & Panni ' :

i

M e & Safw | . Re2550-3200/-

o e bo jmpheation wiong with retro wring proposal is being fwd 1o MHA for
o upproval Hhe sl Coon decadnd by thie MHA thiad the provision for ‘remu‘sltsm_ion in Rfn

. ‘ . (GD) from abeve < e will ba made 1 RRS.

oo '

. . . N
o ales : x
: 1
‘ N Al N i . l
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tarial cadre will con_tinhé' to wk 1n the swre IO:I;: -

LT b mef g 2é () of min of AR cal Conf Mar 2001 [fwd vide this Dte letter No
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A Regiion of Pay svc:afle's ul Roum, Jh of Nb Sub. r doélarstion of 5™ CPC report,

o, Ay Y123 @y yanc <G Ps 100: - of addl tment of peasion to NCOs granted bony rk of Nb Sub -

S on retik’tl}g‘!i fioie Rs 30/- wef 0{-01-9& " On'the similar line 3 case ber been taken up with

‘MHA ‘g enhuncement of ex:AR Hocy NCOs. The case ia lywg with MOF for
constderation Lo : -

‘ 3 ~* mpl;mentption of Uppraded Pay Scalg from 1-01-96 for the t ¢ . In

e 8BCpCthe post of VEA and 2quivalen grade in other org kas been revised by singlo scale

Tof P 40B0-8000/. A wasg hac Lepn {aken up with MHA to secord. epprovel for

. usplementatin of revised scale to the ppst of VFA in AR. Case ig under prog.
| - : :
, tmn. Dtxnu'm_ARmclmﬁmsqqltofpuyupar
part A of 17 chedule of CCS (RP) Ruigs 1997. In $® CPC dtmns of other orgs bas bgen bl
Part B of 17 Schedule of CCS(RP) Ruléy 1997 i.e., Ra §000-8000/~. Casp has been talwn 19
with MTIA for mpplicability of pat B Seale to AR dunu wef 01:01:96, Tbe case |9 undes
conateration with MOF. ' ‘

. 8 Anorualy in Pay Scale of Civ_

o Admitting Revived Scale to Teaching Staff ys_por Part B of 158s
CCS(RP) Ruley 1997, A proposal has been taken with MHA for admitting the Pert B
of 53 PC t.. tencherz f AR Case is unrder congideration with MELA '

e

-V (SatendraRumar)
O
: DIA)
<“bpy _M - |
List D
fant T
| Mal'}}' |
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